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We have heard the miscellaneous application. 

2. Respondent is absent. Learned Authorised Representative 

for the Applicant submits that Respondent’s applicants, appeal  
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was dismissed by CESTAT as withdrawn Vide Final Order No. A / 

87190 / 2019 passed in respect of Appeal No. ST / 85740 / 2018 

as the Appellant had settled its issue under the Sabka Vishwas 

Scheme upon payment of the required amount. 

3. Taking note of the submissions, we dismiss this appeal filed 

by the Department as withdrawn 

4. The miscellaneous applications are accordingly disposed 

off. 

5. Appeal No. ST / 88292 / 2018 is dismissed as withdrawn. . 

 

 

(Dictated and pronounced in open court) 
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